IN THE CENTRAL ADMINISTRATIVE TRIBUMAL : HYDERASAD BENCH

AT HYDERABAD

QuAl. 583/93. Dt, of DOecision i 10,6,94,

ﬂ:}. G. Gopal se Applicant
Us
_ N
1. The Sub Oivisional OfPfi ger,
Telecommunic,tions, Hinduper,

Ana ntapur,

2, 'he Telecom District Engineer,
Anantapur.

3. The Telecom Bistrict Manager,
Anantapur, «s Respondents,

Counsel for the Applicant : Mr. K. Yenkateswara Rao

Counsel for the Respondents : fir, N,R, Devaraj, Sr. CGSC.

CORAN:
THE HON'BLE SHR1 A.B. GORTAI : MEMBER (ADMN,)

THE HON'*BLE SHRI 'T. CHANERASEKHARAFEDDY : MEMBER (BUDL.)
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Copy to:- *

1. The Sub Divisional Officer,
Telecommunications, Hindupur.
Apanthpur

2, The Telecom District Engineer,

- Apanthpur.

s The Telacom District Manager,
- Ananthpur.

4, One copy to Mr.K.Vsnkateswvar Rao, Advocate,CAT,Hyderabad,

5. One copy to Mr.N.R.Devraj, Sr.CGSC, CAT, Hyderabad.,
6. One copy to Libraryy CAT, Hyderabad,

7. One spare copy.
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Ordetr of the Division Bench delivered by
HOM "D L@ SIIIL feid avrws Citmy oomom =

The applicant states that he was, initially
eng?ged as a Jlasual Mazdoor under respondent on
1 1,85 and ne worked COBtlﬁUOUSly wlthoutTany break
t111,31.8.86. ﬁe was reengaged on 1,12.,88 and
continued to work till 31,3.89. The respondents
vide impugned order dated 26.2.1990 did not grant

temporary status to the applicant on the ground that

he was not in service after 1.4.89,

2. There is no counter affidavit but we have

T, —— A

heard learned counsel for both the parties, The fact

that the applicant worked with the respondents during

1985=-86 and again 1988-«89 doés not seem to be in
dispute, In view of this position this OA may be
adisposed of with the following directions to the

regpondents s~

(1) The name of the applicant shall be
entered in the live casual labour
register,

(20 He will be considereé for reengagement

as and when there is work in preference

to freshers and juniors,

(3) His name will be considered for grant of
temporary status and regularisation in

accordance witn the extant rules,
3. O.A., 1is ordered accordinalky without any

order as to costs,

(T LCHANDRASEKHARA REDPY) (A.8 .,GORTHI)
Member (Judl.) Member (Admn, )

Dated: 10th June, 1994
( Dictated in Open Iourt )
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Deputy Reglstrar(g)
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CIHECHED BY APPROVED BY

IN THE CENTRAL ADIINISTRATIVE TRID
' HVDERABAD BENCH /T HYDERABAD.
. - .

P

THEE HON'ZLE FRTIUSELCE V.7

AND

THE OT'BLE HR.A3.G RTET ¢ MEMBER(A) -

AND

THE HOE' ELE NR.T .CHANDRASE[H. R REJ)JD/

MEM3ER (C UDL
END

THE iohm»mr} « R RANGARSH MEME

‘pateasl0 - ) ~1004,

CRBERATULGHEN D :

VITE CHARRMAN
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T,ANoO, (W.P,
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Admitted and Interim Directjons

Is .{Jed .’
221 O‘ki

Disposed Y;Jf\with directions

Dismissed.

Dismissed as withdrawn
Dismissed for default.
RejecteqOrdered. __ -

Contzal minfsv'ativp Tribunal
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